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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

 WESTERN ZONE BENCH,  

PUNE AT PUNE 

ORIGINAL APPLICTION NO. 187 OF 2023 

In The Matter Of: - 

Mr. Vijay Vilas Dighe                                ……Applicant 

Vs. 

Yashraj Marriage Hall & Multipurpose Hall  

 & ors                             …….Respondent(s) 

    LIST OF COMPILATION  

Sr.NO. PARTICULARS  PAGE NO.  

1.  Copy of Permissions and License of the 

Respondent No. 1  

 

2.  Copy of RTI reply dated 17/08/2022  

3.  Copy of MPCB circular Date 24/11/2016  

4.  Copy of Guidelines issued by CPCB dated 

04/02/2021 

 

5.  copy of Detailed Pollution Control System 

Sewage Treatment Plant for the Respondent no. 1 

along with the application dated 14/02/2024 

 

6.  Photographs of the sewage management system  
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223-234

235-239

240-250

251-268

269



7.  Copy of order of District collector and Permission 

and Building Construction Sanctioned 

 

8.  Copy of receipt of the Respondent no. 1  

9.  Copy of photographs of boards in the premises of 

the Respondent no. 1  

 

10.  Copy of photographs of google maps (earth) of 

Respondent no. 1  

 

11.  Copy of Receipt of Mrs. Chaurange issued by the 

Respondent No. 1 on 8/02/2022 

 

12.  Copy of the mortgage deed  

13.  Copy of Grant of Consent to Operate dated 

08/04/2024  

 

14.  Vakalatnama   

 

 

 

 

Shivraj Dhanwade, Aarti D. Bhonsle, Prasad Joshi, 

Prajakta Sahotre  

ADVOCATES 

001, Mithila Apartment,  

Model Colony, Mitra Nagar,  

Pune - 411016 

Date:  12/04/2024      Mb: 9922990869 

Place: Pune                  aartidbhonsleofficial@gmail.com   
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Mechanism/Guidelines

for

Control of Pollution and Enforcement of Environment Norms

at

Individual Establishments and the Area/Cluster of Restaurants/Hotels/Motels/Banquets
etc.

Prepared by

Central Pollution Control Board
Pariviesh Bhawan, East Arjun Nagar, Delhi – 110032

(In compliance with the Hon’ble NGT Order dated 19.09.2019 in the matter of OA No.
400/2017 titled as Westend Green Farms Society Vs Union of India &Ors.)
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Mechanism/GuidelinesforControl  of  Pollution  and  Enforcement  of  Environment
NormsatIndividual Establishments and the Area/ Cluster of Restaurants/ Hotels/ Motels/
Banquets etc.

1.0 Background

Hon’ble NGT vide Order dated 19.09.2019 in the matter of OA No. 400/2017 titled as 
Westend Green Farms Society Vs Union of India &Ors. stated that –

“12. There canbe no dispute that violation of environment norms having adverse impact on
environment and public  health cannot  be ignored.  Apart  from formalizing and enforcing the
action plan reproduced above, the MoEF&CC may evolve appropriate siting guidelines as well
as mechanism for undertaking impact assessment either of individual establishments or of the
area/cluster to ensure that activities beyond carrying capacity of the area are duly regulated to
enforce the ‘Precautionary’ principle as well as ‘sustainable development’. The MoEF&CC may
also review the reports which may be furnished by the CPCB in respect of progress made by
the SPCBs/PCCs. We direct the MoEF&CC to entrust the responsibility of evolving mechanism
for mitigation to the CPCB which is a statutory body under the Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974 and/or any
other expert/institution. It will be appreciated if the CPCB can lay down suitable guidelines for
the regulation of such entities, within the framework of law. The guidelines must provide for
coercive measures in case of violations and also a monitoring mechanism.”

Further, Hon’ble NGT, vide Order dated 17.12.2019 on the  matter highlighted various practical
issues and requirements like parking provisions, rain water harvesting system, installation of
CCTV cameras, GPS systems and the likes (paras 20 & 21) for consideration and incorporation
in CPCB’s mechanism/guidelines et  also passed the following relevant direction-

“22. (i). CPCB may finalize its draft guidelines dated 16.12.19 referred to in para 13 above in
light of observations in paras 20 and 21 above and circulate the same to all the States/UTs
within  one  month.  The  PCBs/PCCs  may,  in  consolation/coordination  with  concerned  State
Authorities, adopt the same with necessary modifications but without diluting its essence and
furnish status report about compliance to CPCB within three months but before 30.04.2020.”  

In  compliance  with  the  above  Order,  Central  Pollution  Control  Board  (CPCB)
approached  all  the  State  Pollution  Control  Boards/Pollution  Control  Committees  (vide  letter
dated 24.10.2019, Annexure-I) requesting them to provide relevant information about operation
and  pollution  control  initiatives/policy  (if  any)  adopted  in  case  of  marriage  halls,  banquets,
restaurants and similar other venues of mass gatherings. Only three PCBs/PCCs namely Tamil
Nadu State  Pollution  Control  Board,  Meghalaya State Pollution  Control  Board  and Madhya
Pradesh Pollution Control Board replied submitting limited data and information about marriage
halls/banquets operating under their jurisdictions. Two detailed inspection reports prepared by
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CPCB in connection with NGT O.A. No. 1008/2018 and O.A. No. 412/2018 were also available
for reference. Based on information submitted by the SPCBs/PCCs, technical inputs taken from
CPCB inspection  reports  and relevant  literature survey,guidelines/mechanisms for  control  of
pollution and enforcement of environmental laws in marriage halls,  banquets, etc.  has been
prepared and presented below.

2.0 Major Environmental Issues related to marriage halls, banquet halls, party venues

With  the paucity  of  space,  marriage  halls,  banquet  halls,  party  venues,  etc.,  have  now
become a social  necessity. Apart  from marriages,  these venues are also increasingly being
used for celebrating birthdays, organizing religious functions, get-togethers and other events.
Unlike the bigger star hotels doing business all throughout the year, marriage halls, banquets,
party venues, etc. are essentially operated occasionally particularly during marriage seasons,
religious festivals, etc.  Party venues, including smaller and bigger ones, hold approximately 15
to 30 events per  year. For  hosting a single  big event,  these halls/venues generally  remain
operational for about 05 days (including 02 days before the event for preparations, the event-
day and 02 days after the event for clearing and dismantling temporary fixtures/stages, etc.). All
banquets and party halls may not  have indigenous kitchens for  cooking and serving foods.
Banquets/party halls having no kitchens normally outsource cooking/food requirements to some
outside caterers/agencies who cook/prepare foods at a different place and transport the same to
the party halls/banquets for serving guests. Banquets/party halls having own kitchens/cooking
arrangements may be more polluting then the ones having no kitchens of their own.

In general, marriage halls, party venues and the likes end up creating water pollution, air
pollution, solid waste problems, noise pollution and also cause public inconveniences due to
lack  of  adequate  infrastructures  like  -  vehicle  parking  space,  proper  waste  collection  and
disposal systems, improper storage provisions etc.Following are the major environmental issues
concerning marriage halls, banquets, party venues, etc.particularly identified after reviewing the
available information/reports.

2.1 Water Pollution
Major sources of Water pollution include: 

 Washing of utensils and  food items 

 Washing of kitchen floors

 Poor housekeeping

 Laundry ( as applicable) 

 Improper maintenance of connecting drains  

 Sewage

Further, such party halls are also found to extract groundwater indiscriminately without
taking  proper  permission  from  the  concerned  local  authority.  Lackluster  attitude  towards
implementation of water conservation measures and adoption of rainwater harvesting provisions
also results in large quantity of water consumption

2.2 Air Pollution
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Major sources of Air pollution include: 
 Kitchen: Inadequate exhaust treatment options like proper ducting, hooding, draft

fans, etc. and use of conventional fuels
 DG Sets: Inadequate stack height and improper maintenance of DG sets, 

 Bursting of fire crackers

 Coal fired tandoors

 Traffic congestion due to improper parking 

2.3 Solid Waste Management
Source of solid waste include: 

 Kitchen waste

 Plastic waste from Packaging and use of  disposable plastic items such as cups,

plates , glasses etc
 Left over food items

Haphazard collection, storing and careless disposal of wastes are real concerns in case of
such establishments. 

2.4 Noise pollution
Major source of Noise pollution include: 

 Loudspeakers and  DJ music,

 Bursting of crackers, 

 Operation of DG sets without having proper acoustic enclosures

 Traffic congestion due to improper parking 

2.5 Infrastructure issues related to parking etc.
Most of the existing banquet halls are found to be adjacent to the main roads without having

any indigenous parking facilities of their own. Therefore, during occasions, large numbers of
cars/vehicles are parked on the main road thereby causing huge congestion and nuisance in the
adjoining areas.

3.0 Mechanism/Guidelines/Mitigation measures 
The mechanisms and options for control of pollution and enforcement of environmental

laws  with  particular  focus  on  the  common  environmental  issues  symptomatic  to  such
establishments are outlined below.

3.1 Water Pollution
(i) Effluent Treatment Plant
a. The units shall provide effluent/sewage treatment plant. Entire waste water generated from

kitchen, laundry and domestic sewage should be treated in ETP.
b. EP Rules  specify  effluent  discharge  norms for  (A)  Eateries/  restaurants  along  roadside

having minimum seating capacity of 36 numbers & (B) Hotels. Details  of same are as given
below: 
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(A) Eateries/ restaurants along roadside having minimum seating capacity of 36
numbers.

A restaurant with minimum seating capacity of 36 shall install ETP and treated
effluent water from ETP installed should meet existing Environmental Standard
notified by the MoEF&CC vide GSR 794(E) dated 04.11.2009 and reproduced as
under. The standard may be made stringent by concerned SPCB/PCCS. 

Parameters Effluent  Standards  (Limiting  concentration  in  mg/l,
except pH)
Inland surface water On land for irrigation

pH 5.5-9.0 5.5-9.0
BOD3days, 27ºC 100 100
Total Suspended Solids 100 100
Oil & Grease 10 10

(B) Effluent  discharge norms for hotels 
Hotel type Parameters Effluent  Standards  (Limiting

concentration in mg/l, except pH)
Inland  surface
water

On  land  for
irrigation

Hotel  with  at
least  20
bedrooms

pH 5.5-9.0 5.5-9.0
BOD 3 days, 27ºC 30 100
Total Suspended Solids 50 100
Oil & Grease 10 10
Phosphate as P 1.0 -

Hotel with less
than  20
bedrooms or a
banquet  hall
with  minimum
floor  area  of
100  m2  or  a
restaurant  with
minimum
seating
capacity of 36

pH 5.5-9.0 5.5-9.0
BOD 3 days, 27ºC 100 100
Total Suspended Solids 100 100
Oil & Grease 10 10

Effluent from the unit shall comply with the above norms as applicable
c) The units shall provide effluent treatment plant as proposed and maximize reuse of

treated sewage in toilet flushing, floor washing, gardening and other non-potable
purposes.

d) The unit  shall  install  water meters to record the daily consumption of water and
separate electromagnetic  flow meter at  the inlet  and outlet  of  effluent  treatment
plant to record actual flows on a daily basis. 
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e) The  unit  shall  install  separate  energy  meters  also  to  record  the  daily  energy
consumption of the effluent treatment plant on daily basis prior to completion of the
project.

f) The  treated  water  has  to  be  discharged  as  per  conditions  specified  by  the
SPCBs/PCCs

g) The quality of treated sewage and trade effluent should be analyzed regularly once
in a month and report shall be furnished to SPCB/PCC. Moreover, SPCBs/PCCs
are required to carry out surprise cross-checks. 

h) In  case  of  bigger  halls/star  hotels  with  the  capacity  of  hosting  more  than  500
people/guests, the halls shall install  water meters to record daily consumption of
water along with separate electromagnetic  flow meters at  the inlet  and outlet  of
effluent  treatment  plants  to  record  actual  flows  during  events.  The units  having
capacity of hosting less than 500 people/guests are required to install water meters
only for recording consumption. 

i) Provisions/arrangements  for  utilizing  treated  wastewater  for  gardening  and  non-
potable uses need to be done in case of all such units (smaller & bigger).  

j) The  local  authorities  to  ensure  that  necessary   arrangement  for  collection  and
treatment of waste water generated from these units

(ii) Ground water extraction

a) Necessary permissions should be obtained from concerned Authorities for extraction of
groundwater. 

b) SPCB/  PCC  to  take  action  against  units  for  unauthorized  or  illegal  ground  water
extraction without proper permissions from concerned Authorities.

c) Groundwater  extraction  pits/points  should  have  required  meters  for  recording
flow/quantity of water extraction and the same shall be within the limit/quantity approved
by the concerned Authority.

(iii) Water Conservation Measures

a) Maximize reuse of treated water for non-potable purpose/gardening, etc.
b) All the units shall furnish quarterly reports to the concerned SPCBs/PCCs showing quantity

of water consumption (month-wise) and quality of treated water.
c) Rain  water  harvesting  systems  must  be  installed  by  all  units  in  consultation  with  the

concerned Agency. Bigger hotels/halls need to make arrangements for both roof-top and
ground-based harvesting of rain water. In case roof-top harvesting is not possible/viable, the
smaller halls/venues having hosting capacity of less than 500 persons/guests should then
go  for  ground-based/artificial  storage  systems,  storage  tanks  and  other  similar
arrangements.

d) Along with bigger hotels, all marriage halls/venues need to use efficient fixtures such as low
flow shower heads, bath, sink faucet aerators, low flow toilets etc.
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3.2 Air Pollution
(i) Gensets and Fuel
a) Units to use approved fuel (e.g. LPG, PNG, Charcoal for tandoor, boiler, etc.). Preference

should be given to cleaner fuels in such cases
b) The units shall properly channelize the fugitive emissions including emissions from cooking

& kitchen operations by providing proper ducting / hood arrangement and proper exhaust
system and emissions 

c) Only  Gensets  having  necessary  Type  Approval  for  emissions/  Noise  level  from  the
concerned agencies to be installed at the premises 

d) The  unit  shall  provide  stack  for  the  emissions  from  the  generator  as  well  as  acoustic
enclosure for Gensets as per the specified norms 

(ii) Energy Conservation Measures

a) Application of solar energy in various areas such as illumination, water heating should  be
promoted

b) Use of inverters instead of Diesel Generator Sets to be encouraged
c) Use of LED bulbs should be adopted 

(iii) Consent to establish and Consent to operate 

a) As per the Water Act 1974 and Air Act 1981units obtain Consent to Establish (NOC) before
commencement of the construction activities and Consent to Operate (CTO) before starting
operation of the Units (individual establishments and the area/ cluster of restaurants/ hotels/
motels/ banquets etc.) from the concerned SPCB/PCC.

b) Further, the SPCB/PCC to direct the defaulting units for paying environmental compensation
for damaging the environment considering their operations despite being non-compliant.

c) The SPCB/PCC may workout and assess the amount of environmental compensation in-line
with the mechanism for charging environmental compensation as evolved by the CPCB.

3.3 Solid Waste Management 

(a) The units shall properly handle, manage and dispose the solid waste generated and comply
with the provisions of the Solid Waste Management Rules, 2016.

(b) As per clause 3 (8) of the Solid Waste Management Rules, 2016, marriage halls generating
waste of more than 100 kg/day fall under the category of ‘Bulk Waste Generator’ and should
ensure compliance with the provisions of the Rules,and in specific the following::

- 13(1)(d)Store  horticulture  waste  and  garden  waste  generated  from  such  premises
separately in within the own premises and

-
- 13 (2)No waste generator shall throw, burn or burry the solid waste generated by him, on

streets, open public spaces outside his premises or in the drain or water bodies.
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-
- 13 (8)All hotels and restaurants shall, within one year from the date of notification of these

rules  and in  partnership  with  the local  body  ensure  segregation  of  waste  at  source  as
prescribed  in  these  rules,  facilitate  collection  of  segregated  waste  in  separate  streams,
handover  recyclable  material  to  either  the  authorised  waste  pickers  or  the  authorised
recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste
shall be given to the waste collectors or agency as directed by the local body.

(c) The segregated food waste from the solid waste generated in the unit shall be treated in
organic waste converter and the treated compost shall be used as manure.

(d) The unit shall ensure that the hazardous waste (used oil, used batteries) generated in the
premises are collected property and disposed only to authorized recyclers registered with
MoEF&CC/CPCB and valid operating license of SPCB/PCC.

(e) The unit shall minimize use of disposable plastic on its premises and ensure its disposal
through recyclers registered with SPCB/PCC for recycling plastic waste

(f) The concerned  local  authorities  shall  make necessary  arrangement   for  collection  and
processing of waste from these units in accordance with provisions of SWM Rules

3.4 Noise pollution 

(a) The unit  shall  obtain  permission from designated authorities  as  per  provisions  of  Noise
Pollution (Regulation & Control) Rules, 2000.

(b) The unit shall comply with provision of Noise Rules specifically Rule 5 and Rule 6 of the
Noise Rules.

(c) DJ Set, if used should be operated within the premises till 10 PMonly.No loudspeakers and
bands should be permitted beyond 10 PM.

(d) D.G. sets shall comply with the provisions of Noise Pollutioncontrol limits.
(e) Use of  only  green crackers to  be permitted  upto 10 PM as perHon'ble  Supreme Court

Guidelines.

3.5 Infrastructure issues& Other Requirements

(a) Infrastructure requirement 
The units come up in a cluster leading to severe stress on basic infrastructure including traffic
management, parking as well as pose a fire hazard etc. Accordingly the following to be complied
with: 

(i) Parking facilities 
 Adequate infrastructure arrangements may be made w.r.t parkingin the area by Local

Authorities.The parking capacity to be in line with the hosting capacity of such units. 
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 In  areas  where  public  parking  is  not  commonly  possible,  banqueting  area  may  be

restricted and provision for parking to be made within the units’ premises. Alternatively,
the units  may outsource parking to authorized parking lots  subject  to  satisfaction  of
traffic authorities. Valet parking facilities may be provided in such areas

(ii)Traffic movement
 The local authorities to ensure adequate space for movement of vehicles

 Since it  has been observed that due to the use of horse drawn carriages during

Barat Processions the traffic crawls due to narrowing of the Right of Way(ROW),  to
ban the use of  such carriages should be banned in areas not  having adequate
space for movement of vehicles

 The use of DG sets kept on trucks/trollies during the Barat Processions also causes

air and noise pollution, apart from creating traffic congestion; hence, the use of DG
sets during such processions needs to be prohibited in not having adequate space
for movement of vehicles. 

 Prior permission for such processions to be taken from local authorities 

(iii)Fire safety
The units to make adequate arrangements for fire safety and obtain fire safety certificate
from the respective State Government agencies

The units to take permission from the local authorities for the hosting capacity of such units ;
which is  to  be  commensurate  with  the  facilities  provided  within  the unit  as  well  as  the
common  infrastructure  facilities  of  the  area.  Local  Authorities  to  ensure  adequacy  of
infrastructure facilities. for existing units before granting necessary permissions. In case it is
not possible to provide these facilities required for existing units,  such units may be shifted
out of the area.  Fresh approval to new units to be considered based on the adequacy of
these facilities
(b) Building plans to be approved by concerned authorities. Local Authorities to ensure

that these units are operating in compliance with approved building plans and without
any parking & traffic issues. 

(c ) Bigger units/star hotels shall develop green belt on its premises and shall furnish the
green belt development plan while applying for consent to operate

5.0 Conclusion

a) Individual units to provide necessary facilities for control of air, water & noise pollution,
solid waste management, etc  as enumerated in the previous sections. 

b) Individual units to take necessary approvals from the concerned authorities as listed
below: 

 Consent to Establish under Air/Water Act 
 Consent to operate under Air/Water Act
 Permission  for  concerned  Authorities  in

accordance with provisions of Noise Rules
 Permission  for  Ground  Water  Extraction  from

concerned Authorities , if required
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 Building Plan Approval from concerned Authorities
 Fire  Safety  Certificate/NoC  from  concerned

Authorities
c) Local Authorities to ensure provision of adequate common facilities for water pollution,

solid waste management, parking etc
d) The State Board to have robust  monitoring mechanism to evaluate compliance with

norms of  such units atleast  twice a year. As per NGT Directions,  SPCBs/PCCs are
required to submit compliance report to CPCB as per the enclosed format (Annexure I ) 

----------------X----------------
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DESIGNBASE 

Detailed pollution control system 

Sewage Treatment Plant 
 

 
This treatment scheme has been designed to treat the waste water being 

generated from, Hotel Yashraj Add- 432/1B Daulatnagar Karnje Tarf 

Satara, Tal/Dist- Satara  

 
INLET SWEWAGE CHARACTERISTICS(ASSUMED) 

 
 
 

i. Flow : 10M3/day 

ii. pH : 6.5-7.0 

iii. BOD : 700-800mg/lit 

iv. COD : 1300-1500mg/lit 

v. TSS : 300-400 mg/lit 

vi. Oil and grease : 50-75 mg/lit 

 

TREATEDEFFLUENTCHARACTERISTICS 
 

i. pH : 6-7 

ii. Oil and grease : < 10mg/lit 

iii. BOD : <100 mg/lit 

iv. COD : <250 mg/lit 

v. TSS : <200 mg/lit 

 

 
ASSUMPTIONS 
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ANNEXURE NO. 5



 
 

 
 
 

To treat the effluent the following treatment philosophy is adopted 
 

 
 Bar screen : To remove any free floating debris 

 Oil and grease : To remove any grit oil and grease 

 Equalization tank : To equalize the Domestic & Sewage 
quantitatively & qualitatively. 

 Aeration tank Cum 
Settling tank ( SBR Tank) 

: Treatment of organic matter to reduce 
BOD/COD aerobically 
To remove the biological solids 
generated 

 Pressure sand filter : For removal of suspended solids 
impurity 

 Activated carbon filter : For removal of the traces of organic 
material 

 Chlorine contact tank : For polishing & disinfection 

 Sludge drying bed : For sludge dewatering by gravity 

TREATMENTPHILOSOPHY 
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The pre- treatment of the Domestic & Sewage wastewater generally includes 
screen, and oil & grease remover & equalization tank. Screening is used to 
remove large objects, such as stones or sticks, which could clog lines or block tank 
inlets. This is one of the treatments most commonly used by food processing 
plants as it quickly reduces the amount of solids being discharged. Wastewaters 
contain variable amounts of oil and grease which depend on the process used, the 
species processed, and the operational procedure. The main objective of this unit 
operation is to protect downstream treatment processes such as biological 
process and air diffusers from blocking. 
Generally the Domestic wastewater has high fluctuation in flow depends on the 
production cycle of the industry. Therefore, equalization tank is used to equalize 
the flow & concentration wastewater. The secondary usage of this unit operation 
is to do pH adjustment and nutrient addition. 
The effluent will further flow by gravity to a pH correction channel where 
requisite quantity of acid/base will be dosed and pH will be adjusted as per the 
requirement. 

 
The Domestic & Sewage will further flow by gravity to the aerobic reactor for 
reduction of BOD/COD aerobically. The air is supplied by means of bubble 
diffusion. The biological solids generated are removed in the tube settler-I 
The clarified effluent is passed through Pressure sand filter and activated carbon 
filter. The effluent is polished and disinfected by dosing hypochlorite in the 
chlorine contact tank. The disinfected effluent is suitable for disposal. 

 
Sludge Treatment 
The sludge generated from the tube settler is taken to a sludge sump andpumped 
to sludge drying bed. The dewatered solids can be disposed off suitably. 

PROCESSDESCRIPTION 
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1. BARSCREEN 

Bar Screen shall be installed at the inlet of equalization tank for the removal 

of large floating objects & coarse material to avoid the damages to the 

further system 

 
2. OIL&GREASETRAP:

The effluent will be passed through oil and grease trap for removal of 

floating matter, free Oil, Scum etc. The screened effluent is then taken into 

equalization tank through grit chamber

 

3. EQUALISATION/HOLDING

Domestic & Sewage 

holding cum equalization tank. 

loads coming from the systems. Effluent from the equalization tank shall be 

pumped to package effluent treatment plant.

 
8.MBBRREACTOR: 

 
 MBBRSystemDescription

 

UNITSOFTHETREATMENT 

Bar Screen shall be installed at the inlet of equalization tank for the removal 

of large floating objects & coarse material to avoid the damages to the 

TRAP: 

The effluent will be passed through oil and grease trap for removal of 

floating matter, free Oil, Scum etc. The screened effluent is then taken into 

tank through grit chamber 

EQUALISATION/HOLDINGTANK: 

Domestic & Sewage coming from oil trap shall be allowed to hold in the 

holding cum equalization tank. Equalization tank will help to absorb shock 

loads coming from the systems. Effluent from the equalization tank shall be 

pumped to package effluent treatment plant. 

Description 

UNITSOFTHETREATMENT SYSTEM 
 

Bar Screen shall be installed at the inlet of equalization tank for the removal 

of large floating objects & coarse material to avoid the damages to the 

The effluent will be passed through oil and grease trap for removal of 

floating matter, free Oil, Scum etc. The screened effluent is then taken into 

coming from oil trap shall be allowed to hold in the 

tank will help to absorb shock 

loads coming from the systems. Effluent from the equalization tank shall be 
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Fig1.AViewof the Bio Reactor in Operation 

The Core of the SBR Process is the bio carriers (media) made from High 

density Polyethylene. The design of associated aerators, grids, sieves, 

spray nozzles and other integral components is also of great importance 

in making up the system as a Whole 

 
The wastewater after undergoing, screening, regretting is led to the SBR 

reactor where bio film, growing within the internal structures of the bio 

carriers, degrade the pollutants. These pollutants that need to be removed 

in order to treat the wastewater are food or substrate for growth of the bio 

film. The bio carrier design is critical due to requirements for good mass 

transfer of substrate and oxygen to the micro organisms Excess bio film 

sloughs off the bio carrier in a natural way. The amount of biomass is 

self-regulated and depends on incoming load and hydraulic retention 

time. The process is thus easier to maintain and monitor as compared to 

any other system. Since the bio carriers are constantly moving, the 

process is also insensitive to suspended solids. 

 
A diffused aeration system supplies oxygen to the bio film along with the 

mixing energy required to keep the bio carriers suspended and 

completely mixed within the reactor. Since the microorganisms are 

retained together with the bio media, there is no need for sludge 

Recirculation (RAS) 

 
Treated water flows from reactor through a sieve into a clarifier/settler 

for separation of sludge. The screen retain the bio carrier sin the SBR 
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Reactor. The overflow from the clarifier/settler is disinfected and sent for 

tertiary treatment to treat the sewage to suit the client’s reuse 

requirements of reuse or discharged off suitably. Settled sludge is 

thickened, dewatered and discharged 

 
 
 

 SBR Reactor 
 

The Reactor is designed for completely mixed conditions. This is to 

ensure maximum Oxygen diffusion across the Bio film Boundary layer. 

Depending on layout and foot print requirements, the tank can be 

designed for water depths up to 12 M. Bio carrier fill percentage is 

optimized for each application in order to provide adequate diffusion 

time, displacement of MLSS and sloughing effect. The HRT of the 

sewage in the Reactor is typical. 

 
 
 
 

 
 

 Advantages of the SBR Technology 
 
 

 Compact 

 Smaller Foot Prints 
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 Low Investment Cost 
 

 Robustness and Operational Reliability 

 To learn to disturbances and shock loads 

 Quick recovery after upsets/stoppages 

 No Clogging of reactors 

 No risk of Sludge Bulking 

 Simpler maintenance and operation. Dissolved Oxygen is required 

to be maintained at prescribed levels. Other parameters MLSS, 

F/M etc are not required to be monitored. The Biomass growth is 

self sustaining and adjusts itself depending on incoming organic 

load 

 No Sludge recirculation unlike other process. The RAS line can be 

eliminated 

 The bio carriers are long lasting and are guaranteed for a 15 year 

lifetime. 

 Flexibility 

 Almost all shape of reactor can be utilized 

 Possibility to utilize existing tanks fo rBioreactors 

 Easy to expand in future 

 Can be upgraded from initial design–add more media 
 

7. TUBESETTLER 

Treated waste water from the SBR rector shall be transfer red to shall be 

transferredtoclarifierfortheremovalofbiosolids.Settledsolidsshallbe 
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sent to sludge tank for further treatment. Clarified effluent shall be collected 

in a filter feed tank for further treatment. 

 
8. PRESSURESANDFILTER 

Clarified effluent from the clarified units shall be passed through pressure 

sand filter to expel traces of suspended solid impurities. 

 
9. ACTIVATEDCARBONFILTER 

Effluent from the pressure sand filter shall be subjected to pass through 

activated carbon filter to remove traces of dissolved organic impurities and 

any mal odor. 

 
10. CHLORINATIONUNIT 

On line dosing pump for chlorination unit shall be provided for the 

disinfection of the treated effluent. 

11. TREATEDEFFLUENTHOLDINGTANK 
Treated Water shall be stored in a covered treated wastewater holding tank. 

Treated water from the tank shall be send to gardening, as per requirement 
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Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

 
UAN No: Application submitted on:
MPCB-CONSENT-0000198869 14-02-2024

Industry Information

 
Consent To: IIN No.: Submit to:
Operate -- SRO - Satara

 
Type of institution: Industry Type: Category: Scale:
Industry G52 Hotels (up to 20 rooms and

without boilers)
Green S.S.I

Location of
industry/activity/etc:

Name of Local Body:

Local Body Satara Municipal Council Satara

 
EC Reqd.
No

Whether construction-buildup area is more than 20,000
sq.mtr.(Existing Expansion Unit)

No

General Information

 
1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.

Name Address
Digamber Hanumant Kirdat Survey No 432/1 B, Daulatnagar Karnje Tarf Satara Tal and Dist

Satara

Designation Taluka
PROPERITOR Satara

Area District
Daultanagar Karnaje Tarf Satara Satara

Telephone Fax
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9552549035 --

Email Pan Number
dakirdat@gmail.com BCCPK4834P

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name
Hotel Yashraj

Location of Unit Survey number/Plot Number
Survey No 432/1B,Daulatnagar Karnaje Tarf Satara Tal and Dist
Satara

Survey No 432/1B

Taluka District
Satara Satara

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence issuing authority

3. Names,addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connected with pollution control and/or Hazardous waste disposal.

Name of Managing Director Telephone number
Digamber Hanumant Kirdat 9552549035

Fax number Officer responsible for day to day business
-- Digamber Hanumant Kirdat

4. (a.) Are you registered Industrial unit ? Yes

Registration number Date of registration
Udyam-MH-30-0055491 Oct 27, 2022

5. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
41.68 CA Certificate 4 6000.00

6. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
SH/NH 0.20

River 2.00 Venna

Human Habitation 0.00

Religious Place 0.00

Historical Place 0.00

Creek/Sea 0.00

6b. Enter Latitude and Longitude details of site

Latitude Longitude
17.6805 20.4836
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7. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry
Area

Sensitive Area If Yes, Name Of Area Industry Location with
Reference to CRZ

No No

8. If the site is situated in notified industrial estate,

 Details
(a) Whether effluent collection,
treatment and disposal system has
been provided by the authority.

No

(b) Will the applicant utilize the
system, if provided.

No

(c) If not provided, details of proposed
arrangement.

9.

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

2300 970 1330

10. Month and year of commissioning of the Unit.

2016-05-06

11. Number of workers and office staff

Workers staff Hrs. of shift Weekly off

12.

(a) Do you have a residential
colony Within the premises
in respect of Which the
present application is Made
?

No

(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?

No

(c) Indicate its location and distance with reference to plant site.
Number of person staying Water consumption

13. List of products and by-products Manufactured in tonnes/month, Kl/month or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product
Name

UOM Product
Name

Existing Consented Proposed
Revision

Total Remarks

Hotels &
Restaurants.

No. Hotel 6 Rooms
along with
Multipurpose
Hall

6 6 0 6 NA

Products Name and Quantity

Product Name UOM Quantity Remarks
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NA Beam/M 0 NA

14. List of raw materials and process chemicals with annual consumption corresponding to above stated production figures, in
tonnes/month or kl/month or numbers/month.

Name of Raw Material UOM Quantity Hazardous
Waste

Hazardous
Chemicals

Remarks

Launch and Dinner Plate No. 300 No No NA

15. Description of process of manufacture for each of the products showing input, output, quality and quantity of solid, liquid and
gaseous wastes, if any from each unit process.

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose Consumption Effluent
Generation

Treatment Remarks Disposal Remarks

Domestic Pourpose 3.0 2.0 Septic Tank &
Soak Pit

NA On Land for
Gardening

NA

Water gets Polluted
& Pollutants are
Biodegradable

0 0 OTHERS NA Others NA

Water gets
Polluted,Pollutants
are not
Biodegradable &
Toxic

0 0 OTHERS NA Others NA

Industrial
Cooling,spraying in
mine pits or boiler
feed

0 0 OTHERS NA Others NA

Others 0

17. Source of water supply, Name of authority granting permission if applicable and quantity permitted.

Source of water supply Name of authority granting permission Qauntity permitted

18. Quantity of waste water (effluent) generated (m3/day)

Domastic Boiler Blowdown Industrial Cooling water blowdown

Process DM Plants/Softening Washing Tail race discharge from

* 19. Water budget calculations accounting for difference between water consumption and effluent generated.

20. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)

Treatment unit Size (mxm) Retention time (hr)

21. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)
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Treatment unit Size (mxm) Retention time (hr)

22.

(i) Are sewage and trade effluents mixed together? No

If yes, state at which stage-Whether before, intermittently or after treatment.

23. Capacity of treated effluent sump, Guard Pond if any.

Capacity of treated effluent sump (m3)
Effluent sump/Guard pond details No

If yes, state at which stage-Whether
before, intermittently or after
treatment.

No

24. Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river (name of
river)

(ii) into creek/estuary (name
of Creek/estuary)

(iii) into sea (iv) into drain/sewer (owner
of sewer)

(v) On land for irrigation on
owned land/ase land. Specify
cropped area.

(vi) Connected to CETP

(vii) Quantity of treated
effluent reused/ recycled,
m3/day Provide a location
map of disposal
arrangement indicating the
outler(s) for sampling.
Treated effluent reused /
recycled (m3/day)

25. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.

Untreated Effluent

pH NA

SS (mg/l) NA

BOD (mg/l) NA

COD (mg/l) NA

TDS (mg/l) NA

Specific pollutant if
any

Name Value

1 NA NA

Treated Effluent

pH NA

SS (mg/l) NA

BOD (mg/l) NA

COD (mg/l) NA

TDS (mg/l) NA

Specific pollutant if
any

Name Value

1 NA NA
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(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

26. Fuel consumption

Fuel Type UOM Fuel Consumption TPD/LKD Calorific value
Electricity Mwh 0.2 0

Ash content Sulphur content Quantity Other (specify)
0 0 1 NA

27. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
1 DG Set 30 KVA Diesel

(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape
(round/rectangular)

(h) Height, m (above ground
level)

5 MS Round 5

(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature ℃ (l) Exit gas velocity, m/sec.
0.7 0 0 0

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

(o) Emissions control system
provided

(p) In case of D.G. Set power
generation capacity in KVA

NA So2 and NOX Acoustic Encloser Provided 30 KVA

27. (B) Whether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process
house.

28. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central
Board Publication “Emission regulations Part-III” ( December, 1985 )

Poart hole No Details

Platform No Details

Ladder No Details

29. Quality of treated flue gas emissions and process emissions. Quantity of treated flue gas emissions
and process emissions.

Sr.
No
.

Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)

1

(Specify concentration of criteria pollutants and industry/process-specific pollutants stack-wise. Enclose
a copy of the latest report of analysis from the laboratory approved by State Board/Central Board/
Central Government in the Ministry of Environment & Forests. For proposed unit furnish expected
characteristics of the emissions..

Part - D: Hazardous Waste aspect

 
30. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule I
Cat No Type Qty UOM
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NA 0 --NA--

Max Method of collection Method of reception Method of storage
NA NA NA

Method of transport Method of treatment Method of disposal  
NA NA NA  

Waste (Annually) Schedule II
31. Details about use of hazardous waste

Name of hazardous
waste/Spent chemical

Quantity used/month Party from whom purchased Party to whom sold

32.

a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &
Forests. For proposed units furnish expected characteristics

33.

Copy of format of manifest/record Keeping practiced by the applicant.

34.

Details of self-monitoring (source and environment system)

35.

Are you using any imported hazardous waste. If yes, give details.

36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)

38. Quantity of hazardous waste disposal

(i) Within factory

(ii) Outside the factory (specify location and enclose copies of agreement.)

(iii) Through sale (enclosed documentary proof and copies of agreement.)

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.

(v) Other (Specify)

Part - E: Additional information

 
39.
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a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.

40.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).

41.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?

42.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure

43. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity UOM Treatment Disposal Other Details
Kitchen Garbbage 5 Kg/Day NA Hand over to Ghanta Gadi NA

44. Hazardous Chemicals – Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?

(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.

(iv) Has approval of site been obtained from the concerned authority?

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?

(vi) Has information on imports of Chemicals been provided to the concerned authority?

(vii) Does the unit possess a policy under the PLI Act?

45. Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
Square meter Square meter( %)

46.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.
NA

47.

(a) The applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents such as EIA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.

(b) Any other additional information that the applicants desires to give

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
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48.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

49.

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and
treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and
until the grant of fresh Consent/Authorization no change shall be made.

50.

I/We undertake to furnish any other information within one month of its being called by the Board

Yours faithfully
Signature :
Name : Digambar Hanumant Kirdat
Designation : Proprietor

Additional Information

 
Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark
1 NA NA NA NA

Separate EM Provided No Other Emission Sources NA

Measures Proposed NA Foul Smell Coming Out No

Air Sampling Facility Details NA

D.G. Set Details

Description Capacity(KVA) Remarks
D G Set 30 Acoustic Enclosure Provided

Hazardous Waste Generation

Hazardous Waste Quantity UOM Treatment Disposal Other Details

CHWTSDF Details

Member of CHWTSDF CHWTSDF Name Remarks

Cess Details

Cess Applicable Cess Paid If Yes, UpTo
No No Jan 1 1900 12:00:00:000AM

Legal Actions
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Legal
Action
Taken

Legal Record Of Company Legal Action Details Remarks

No

Bank Guarantee Applicable: No  

Annexure

Environment Clearance

Date Project Details Capital
Investment(Crs.)

Total Plot area(sq.
mtrs.)

Total Built up area(sq.
mtrs.)

Amendment/Extension

Jan 1, 1900 0 0 0
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 020 - 25811627
Fax: 020 -25811029
Website: http://mpcb.gov.in
Email: ropune@mpcb.gov.in

Jog Center, 3rd floor,
Mumbai Pune Road,
Wakdewadi, Pune - 411003.

ORANGE/S.S.I (G52)
No:- Format1.0/RO/UAN
No.0000198869/CO/2404000751

Date: 08/04/2024

To,
M/s Hotel Yashraj
Survey No 432/1B,Daulatnagar Karnaje Tarf Satara
Tal and Dist Satara
 Your Service is Our Duty

Sub: Grant of Consent to Establish and Operate under Orange Category

Your application No.MPCB-CONSENT-0000198869 Dated 14.02.2024
For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject  to  the  following terms and conditions  and as  detailed  in  the
schedule I, II, III & IV annexed to this order:

1. The consent to operate is granted for a period up to 31/03/2025
2. The capital investment of the project is Rs.0.4168 Crs. (As per C.A Certificate

submitted by industry )
3. Consent is valid for the manufacture of:

Sr
No Product Maximum

Quantity UOM

Products
1 Hotel 6 Rooms along with Multipurpose Hall 6 No.

  (Industry shall comply with the Noise Pollution (Regulation and Control) Rules, 2000
and amended thereof)

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 0.0 As per Schedule-I Not Applicable
2. Domestic effluent 2.0 As per Schedule-I On land for gardening

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 1 DG Set(30KVA) 1 As per Schedule -II
6. Non-Hazardous Wastes:

Sr No Type of Waste Quantity UoM Treatment Disposal
1 Kitchen Garbbage 5 Kg/Day Composting Used as mannure
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7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:
Sr No Category No./ Type Quantity UoM Treatment Disposal

NA
  
8. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
9. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
10. The applicant shall not use plastic and plastic packaging material which are banned as

per provision of Maharashtra Plastic and Thermocoal Product (Manufacture, Usage,
Sale, Transport, and Handling & Storage) Notification 2018 and further amendments.

11. The application shall obtain necessary permission from the Directorate of Industrial
Safety and Health (DISH), in case of store/handle/ process the Hazardous chemicals.

12. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

13. The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 50 dB (A) during day time and 40 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

14. Industry shall comply with the Noise Pollution (Regulation and Control) Rules, 2000 and
and amended thereof for Silence Zone Category.

15. This consent is issued without any prejudice to the decision regarding the outcome of
the Hon'ble NGT matter/ any Hon'ble Court matter.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 6000.00 TXN2402003056 14/02/2024 Online Payment
2 1013.00 TXN2404001535 08/04/2024 Online Payment

 Copy to:

 
1. Sub-Regional Officer, MPCB, Satara
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] Generation - As per your application the treated effluent generation is Nil.

B] Treatment - NA
C] Disposal - NA

2. A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 2.0 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

 

Sr.No Parameters Standards (mg/l)
1 pH Not to exceed 6.5 to 9.0
2 Total Suspended Solids Not to exceed 20
3 BOD 3 Days 27 degree C Not to exceed 10
4 Chemical oxygen Demand (COD) Not to exceed 50
5 NH4 N Not to exceed 5
6 N Total Not to exceed 10
7 Fecal Coliform MPN/100 Ml Not to exceed 100.0

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after  confirming  above  standards.  In  no  case,  sewage  shall  find  its  way  for
gardening  /  outside  factory  premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 0.00

2. Domestic purpose 3.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 0.00

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 0
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6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.

7. Water  pollution  control  measures:  Marriage  Halls/Lawns  and  Club  House  having
domestic effluent generation more than 10 M3/Day shall provide adequate capacity of
sewage treatment plant so as to achieve standards of BOD limit 10 mg/lit. Treated
domestic sewage shall be recycled/ reused upto 60°A for flushing and cooling purpose
and  remaining  shall  be  used  on  land  for  gardening  purpose.  The  final  disinfection
needs to be done by appropriate does of Ozone. • Marriagee Halls/Lawns and Club
House having generation less than 10 m3 per day shall provide adequate of Septic
Tank  and  Soak  Pit  and  the  overflow  ,  if  any  shall  be  used  on  land  for  gardening
purpose. The soak pit shall be cleaned periodically. • In order to save water resources
and  minimize  wastewater  generation.  effective  water  saving  devices  should  be
installed and appropriate water saving and/or water/reuse/recycle programs should be
implemented.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air  pollution control  (APC) system and
erected following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)

Type
of

Fuel
Sulphur

Content(in %) Pollutant Standard

1 DG Set Stack 5.00
Diesel

5
Ltr/Hr

1 SO2 2.4
Kg/Day

Stack height above roof
3. 6. Noise pollution control measures: 1. Use of Loudspeakers/ D J System/ Dolby System in

Marriage Halls/Lawns and Club House shall require prior permission of competent Authority,
so as to avoid nuisance in nearby /surrounding area of Marriage Halls/Lawns and Club
House. • No one shall beat a drum o tom-tom or blow a trumpet or beat or sound any
instrument  or  use  any  sound  amplifier  at  night  (between  10.00  p.m.  and  8  •  Acoustic
enclosure/ sound barriers shall be provided at Marriage Halls/ Club House and within the
Lawn  premiers  natural  dense  vegetation  shall  be  done  so  as  to  maintain  prescribed
standards  of  noise  at  the  periphery  of  Marriage  Halls/  Club  House  and  Lawn.  •  The
peripheral noise level shall not exceed more than 5 dB (A) than the ambient air quality
standards specified for the area in which ù is used, at the boundary of private place. • There
shall be a complete ban on bursting sound emitting firecrackers between 10 pm and 6 am. •
Noise Pollution (Regulation and Control) Rules, 2000 and it amendments There off shall be
strictly followed. 7. Solid Waste Pollution Control Measures : 1. Biodegradable Solid Waste
should be treated by organic waste converter and treated waste (  Manure) should be
utilized for gardening purposes. 2. NonBiodegradable Solid Waste shall be properly collected
and segregated and shall be disposed to authorised municipal solid waste disposal facility.
3.  Solid  Waste  Management  Rules,  2016  and  it  amendments  there  off  shall  be  strictly
followed. 8. Air Pollution Control Measures : 1. Properly designed exhaust system shall be
provided in kitchens.  There should be no free passage in the premises through which
cooking  fumes  and  odor  coluld  escape  to  the  neighbouring  areas.  2.  Appropriate  air
pollution control equipment with the adequate stack height should be installed such that
there should be no visible frame emission from the kitchen exhaust and the emission should
not cause any odor nuisance to the nearby receptors such as residential premises, school,
hospitals, etc. 3. Diesel Power generating sets for backup power should be acoustically
enclosed type with adequate stack height and confirm to rules made under the Environment
( Protection ) Act, 1986. 9. General Measures : 1. Traffic congestion near the entry and exist
points from the roads adjoining the proposed project site must be avoided. Parking should
be fully internalized and no public space should be utilized. 2. Buffer zone around periphery
of Marriage Halls/Lawns and Club Houses shall be maintained by dense plantation.
1.
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of
BG

Imposed
Submission

Period Purpose of BG Compliance
Period

Validity
Date

1 Consent to
Operate 50000 within 15 days

Towards
compliance of

consent conditions
Continuous 31/08/2025

2 Consent to
Operate 50000 within 15 days

Towards comply
with the Noise

Pollution
(Regulation and
Control) Rules,

2000 and amended
thereof for Silence

Zone Category

Continuous 31/8/2025

 
The above Bank Guarantee(s)  shall  be  submitted  by  the  applicant  in  favour  of
Regional  Officer  at  the  respective  Regional  Office  within  15  days  from  the  date  of
issue of Consent.

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

3. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary  NOC/
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its  expected life  as  defined by  manufacturer  so  as  to  ensure  the  compliance of  standards
and safety of the operation thereof.
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13. You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation.

14. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported  to  Board,  concerned  Police  Station,  office  of  Directorate  of  Health  Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

15. The  applicant  shall  provide  an  alternate  electric  power  source  sufficient  to  operate  all
pollution control facilities installed to maintain compliance with the terms and conditions of
the  consent.  In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.

16. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall  go to
incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

17. An inspection book shall be opened and made available to the Board’s officers during their
visit to the applicant.

18. You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board.

19. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal  manholes.  No  effluent  shall  find  its  way  other  than  in  designed  and  provided
collection  system.

20. Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

21. The industry should not cause any nuisance in surrounding area.
22. The industry shall take adequate measures for control of noise levels from its own sources

within the premises so as to maintain ambient air quality standard in respect of noise to less
than 50 dB (A) during day time and 40dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

23. You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

24. The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board’s Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

25. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto

26. The  applicant  shall  install  a  separate  meter  showing  the  consumption  of  energy  for
operation  of  domestic  and  industrial  effluent  treatment  plants  and  air  pollution  control
system.  A  register  showing  consumption  of  chemicals  used  for  treatment  shall  be
maintained.

27. The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.
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28. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions.

29. The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

30. You  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality
monthly/quarterly.  You  shall  conduct  Dioxin  Furan  monitoring  by  third  party  NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

31. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

32. The applicant shall provide facility for collection of environmental samples and samples of
trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the  Board  staff  at  the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

33. You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution  control  system  or  its  parts  after  expiry  of  its  expected  life  as  defined  by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof.

34. You shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,  1981 and
Environmental  Protection  Act,  1986  and  industry  specific  standard  under  EP  Rules  1986
which  are  available  on  MPCB  website  (www.mpcb.gov.in).

35. You shall  create the Environmental  Cell  by  appointing an Environmental  Engineer  and
Chemist for looking after day-to-day activities related to compliance of CCA.

36. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year

This certificate is digitally & electronically signed.
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